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12.57 fairs.
(i) UNION DUTIES OF EXCISE 
(DISTRIBUTION) AMENDMENT

BILL,

(ii) ADDITIONAL DUTIES OF EX
CISE (GOODS OF SPECIAL IM
PORTANCE) AMENDMENT BILL,

AND
(iii) ESTATE DUTY (DISTRIBU

TION) AMENDMENT BILL.
THE DEPUTY MINISTER IN THE 

MINISTRY OF- FINANCE (SHRI- 
MATI SUSHILA ROHATGI): I
move:

•“That the Bill further to amend 
the Union Duties of Excise (Distri
bution) Act, 1962, be taken into 
consideration.”

•“That the Bill further to amend 
the Additional Duties of Excise 
(Goods of Special Importance) Act, 
1957, be taken into consideration.

• ‘T hat the Bill further to amend 
the Estate Duty (Distribution) Act, 
1962 be taken into consideration.”

MR. SPEAKER: Motion moved:
• “That the Bill further to amend 

the Union Duties of Excise (Distri
bution) Act; 1962, be taken into 
consideration."

“That the Bill further to amend 
the Additional Duties of Excise 
(Goods of Special Importance) Act, 
1957, be taken into consideration."

“That the Bill further to  amend 
the Estate Duty (Distribution) Act, 
1962, be taken into consideration."
Now, all these three Bills will be 

discussed together. The time allotted 
Is 2 hours.

SHRXMATI SUSHILA ROHATGI: 
The House will recall that the Report 
of the Sixth Finance Commission 
along with an Explanatory Memoran- ***» ............

dum on the action taken by the Gov
ernment thereon was laid on the 
Table of the House on the 16th De
cember, 1973. The Finance Commis
sion was inter alia required to make 
recommendations to the President as 
to the distribution between the Union 
and the States of the net proceeds of 
taxes which are to be or may be 
divided between them and the alloca
tion between the States of the res
pective shares of such proceeds. Union 
duties of excise which are levied and 
collected by the Govemmnt of India 
under Article 272 of the Constitution 
fall in the category of taxes which 
‘may be’ distributed between the Cen
tre and the States in accordance with 
the law made by Parliament after 
taking into account the recommenda
tions of the Finance Commission.
12.59 hrs.
[Mr. Depvty-S psakbr in  the Chair.}

The Bill seeks to give effect to the 
recommendations of the Sixth Finance 
Commission in regard to the distribu
tion of the net proceeds of Union 
Duties of Excise between the Centre 
and the States on the one hand and 
among the different States on the 
other. The Commission has not sug
gested any change in regard to shar
ing of the basic Union Excise Duties 
and the States’ share would therefore 
continue to be 20 per cent of the total 
net proceeds as at present. The Com
mission has, however, recommended 
that the auxiliary duties of excise 
introduced from 1973-74 which are 
not shareable with the States at pre
sent should also be shared with the 
States as in the case of basic Union 
Excise Duties from 1976-77. The. 
Commission has recommended that 
the States’ share should be distributed 
among themselves on the basis of 75 
per cent for population and 25 per 
cent for backwardness, the inter-se  
distribution of this portion being in 
relation to the ‘distance’ of a State’e 
per capita income from that of the

•Moved with the recommendation of the President
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State With the highest per capita in
come multiplied by the population of 
■the States concerned according to 1971 
census. The weightage given to 
backwardness by the last Commiatfan 
was 20 per cent and they had also 
.adopted a variety of factors for deter
mining backwardness of the States.
13 hrs.

The other recommendations of the 
' Commission relating to the sharing of 
Income-tax and payment of grants- 
in-aid etc. have been dealt with in 
the Explanatory Memorandum al
ready laid on the Table of the House 
and I need not go over these details 
once again.

The aggregate transfers to the 
States under the Commission’s recom
mendations are estimated at Rs. 9609 
crores in 1974—79 at 1973-74 rates of 
taxation.

The actual transfers during 1974—79 
would be more as these will include 
States’ share in additional taxation 
which the Central Government may 
undertake during these years.

Honourable Members would be in
terested, to note that the transfers to 
States from the Centre have been 
steadily on the increase under the 
successive Finance Commission's 
awards. The transfers during the 
First Plan period which amounted to 
Rs. .447 crores went up to Rs. 918 
crores during the Second Plan period, 
Rs. 1590 crores during the Third Plan 
period, Rs. 1782 crores during the 
period of three annual Plans and Rs. 
3318 crores during 1969—74 and the 
estimated transfers durig 1974—79 on 
the basis of the recommendations of 
the Sixth Finance Commission as men
tioned by me earlier, are Rs. 9609 • 
crores.

A noteworthy feature of the re
commendation of the Sixth Finance 
Commission is that the Commission 
has provided Rs. 8S8 crores over the 
period of the Fifth Plan for upgrada- 
tion of the standards of administra
tion and social services in the back
ward States so as to enable them to 
come up to the level of average of all

States during the Fifth Plan period. 
Taking this amount into account the 
Commission has assessed the non- 
plan revenue gap. of eighteen States 
at Rs. 7745 crores without devolution 
of taxes.

The States of Haryana, Maharashtra 
and Punjab are, in the assessment of 
the Commission, expected to have 
non-Plan Revenue surplus amounting 
to Rs. 312 crores even without any 
tax devolution. The tax devolution 
to all the States during the Fifth Plan 
period on the basis of the recom
mendations of the Commission would 
amount to about Rs. 7099 crores. With 
this devolution seven States will have 
a surplus aggregating to Rs. 2176
crores. The non-Plan deficit arising 
even after the devolution for the re
maining fourteen States is estimated 
to be Rs. 2510 crores and the Commis
sion has recommended grants-in-aid 
of this order under Article 275 of the 
Constitution for the period 1974—79.

This order of grants-in-aid shows a 
very large step-up over that given to 
the States under the recommendation 
of the Fifth Finance Commission.

With these words, I move my first 
Bill:

“That the Bill further to amenEl 
the Union Duties of Excise (Distri
bution) Act, 1962, be taken into 
consideration.”

I have already moved the second Bill 
which says:

‘That the Bill further to amend 
the Additional Duties of Excise 

(Goods of Special Importance) Act 
1957, be taken into consideration.” 

The Bill Seeks to give effect to the 
recommendations of the Sixth Finance 
Commission regarding distribution 
among the States'of the proceeds of 
Additional Duties of Excise levied on 
sugar, tobacco and textiles.

Hon. Members are aware that these 
duties are levied with the agreement 
of the State Governments in 1957 in 
replacement of States* sates tax on 
these articles. The net proceeds of 
these duties, other than those attribu
table to Union Territories, accrue to 
the Stfetes.

r Excise X&istributkm) A n n d t .B i t l , ^
AdtU. Dukes of Bxcist (Goods o f

Spl. Im p.) Arndt. B ill etc.
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tinder the present arrangement, out 
of the net proceeds of Additional Ex
cise Duties, certain sums not less than 
the revenue realised by each State 
irom  the levy of sales tax on sugar, 
tobacco and textiles* are guaranteed 
to it and title proceeds over and above 
the total guaranteed amount are also 
distributed to the States in accordance 
with the percentage share recom
mended for each State by the Fifth 
Finance Commission. The Sixth 
Finance Commission, like earlier 
Finance Commissions, had been asked 
to ensure that in this scheme of dis
tribution recommended by it each 
S tate received a sum not less than the 
xevenue realised by it from the levy 
<of sales tax for the financial year 
1956-57 in that States. The Com
mission has, however, felt that' there 
was no need to set apart any guaran
teed amounts to the States as in the 
Commission’s opinion which is based 
on factual figures, there is no risk of 
the share of any State in the net pro
ceeds of Additional Excise Duties fall
ing short of the revenue realised from 
(he levy of the sales tax on the com
modities subjected to additional duties 
of excise in lieu of sales tax for the 
financial year 1956-57 in that State. 
The Commission has accordingly pro
posed that the entire net proceeds 
after deducting the portion attribut
able to the Union Territories be dis
tributed among the States on the basis 
of population, State Domestic Product 
at State current prices and the pro
duction of the commodities subjected 
to Additional Excise Duties in the 
ratio of 70:20: 10. The Fifth Finance 
Commission had recommended that 
the distribution of the balance after 
payment of guaranteed amounts shall 
be made 50 per cent on the basis of 

^population and 50 per cent on the 
basis of -sales tax  collection (exclud
ing Central Sales Tax). The Sixth 
finance Commission had Axed the 
share of the Union territories at 1.41r 
per cent and for the balance of 98 59

r
cent prescribed percentage shares 
respect of each State.

The yield from additional excise 
duties which amounted to only Rs. 
52.68 crores in 1968-69 rose to Rs. 
134.84 crores in 1972-73 and the Budget 
Estimate for 1974-75 places the net 
revenue from these duties a t Rs. 
175.52 crores. Excluding the cost of 
collection and the proceds attribut
able to Union Territories the States’ 
share would work out to Rs. 172 
crores. . The large increase follows 
the implementation of the decision of 
the National Development Council in 
December,* 1970 that the incidence of 
the additional excise duties should be 
stepped upto 10v8 per cent of the value 
of the clearance within a period of 
two to three years The Finance 
Commission has pointed out that i t  is 
clear from the Memoranda submitted 
to them by the State Governments 
that the State Governments are by 
and large satisfied with the manner 
in which Government of India have 
implemented the recommendations of 
the National Development Council 
and that most of the State Govern
ments do not seek any material 
change in the present scheme of levy 
of additional excise duties.

The Bill being introduced is i* 
simple one for giving effect to the 
recommendations of the Sixth Fin
ance Commission.

Now, the third Bill is further to 
amend the Estate Duty (Distribution) 
Act, 1962

This Bill relates to the distribution 
of the net proceeds of Estate Duty in  
respect of property other than agri
cultural land among the States, as 
recommended by the Sixth Finance 
Commission. The Commission was, 
among other things, required to make 
recommendations in regard to the 
changes, if any, to be made in the 
principles governing the distribution 
amongst the States under article 269 
of the Constitution of the net proceeds 
in any financial year of Estate Duty 
in respect of property other than 
agricultural land In the Commis
sion's Report, which together with an
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Explanatory Memorandum on the ac
tion taken thereon, was laid before 
the Lok Sabha on the 18th December,
1973, the Commission has made re
commendations in this regard.

Hon. Members would have observed 
from the Report that the Sixth Fin
ance Commission, after considering 
the various suggestions made by the 
State Governments, came to the con
clusion that the principles of distribu
tion, enuncited by the Second finance 
Commissions and endorsed by all the 
subsequent Finance Commission do not 
call for ay change. The only change 
that the Sixth Finance Commission has 
recommended is reduction in the share 
attributable to Union Territories from
3 per cent to 2.5 per cent. This takes 
into account the population of the 
Union Territories as now constituted 
and the gross value of immovable 
property located therein and brought 
into assessment for the five years end. 
ing 1971-72. For the balance of the 
net proceeds, the sum apportioned to 
immovable property has been recom
mended to be distributed in propor
tion to the gross value of such pro
perty located m each State and 
brought into assessment in a year and 
the sum apportioned to other property 
in proportion to the population of 
each State according to the 1971 Cen
sus. The Government have accepted 
the recommendations of the Commis
sion.

This Bill seeks to give effect to the 
recommendations made by an expert 
body constituted in terms of the con
stitutional provisions. Except for re
fixing the share of the Union Territo
ries at a lower level, the Commission 
has not proposed any change in the 
existing principles in regard to the 
distribution of the net proceeds in 
any financial year of estate duty in 
respect of property other than agri
cultural land. The provisions of the 
Bill do not require any further ela
boration. 1 shall try  to cover the 
points that the Hon. Members may 
raise during the debate, later.

ME. DEPUTY-SPEAKER: Before
1 call the next speaker 1 would like 
to clarify one point from the Minis
ter with regard to the third Bill. Does, 
it involve any outgo from the Conso
lidated Fund of India especially when 
the percentage is fixed by the Fin
ance Commission and the reduction of 
Union territories per centage. In any 
case you can give the reply later.

SHRI SOMNATH CHATTERJEE 
(Burdwan): Sir, these three Bills
have been brought presumably to im
plement the recommendations of the 
Sixth Finance Commission. So far as 
the first Bill is concerned, that is, the 
Union Duties of Excise (Distribution) 
Amendment Bill, it appears from the 
recommendations of the Finance Com
mission that the basis of allocation 
has been the strength of population 
and the assessment of Duty. So far 
as the weightage of the population 
factor is concerned compared to the 
previous Finance Commission’s re
commendations the weightage of the 
population factor has been reduced 
from 80 per cent to 75 per cent and 
so far as the balance is concerned it 
is being recommended for distribution 
on the basis of the per capita income. 
I t is seen that the Sixth Finance 
Commission has considered per capita 
income as the sole criterion to decide 
the relative economic position of the 
different states. But, Sir, while the 
per capita income has been treated 
the sole criterion the weightage is 
not being given on that basis but the 
element of population as well as the 
total assessment State-wise is also 
taken into consideration.

Now, the concept of a  backward 
State has also been introduced in the 
Sixth Finance Commission’s report, 
but so far. in relation to the shares 
of some of the backward States, al
though they need greater allocation, « 
I am sorry to say that; the pattern is 
not in conformity-with the relative 
needs as indicated by the different 
levels of the per capita income of the 
different States. Therefore, there tore 
certain anomalous approaches in  the

Excise (D istribution) Amdt, J9iU, #£*
Addl. Duties of Excite (Goods of

S p l Imp.) Amdt. Bill etc.
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Fir**|»ce Commission's recommenda
tions. The Government have accept
ed these recommendations, but so 
far as tne backward States are con
cerned and the backward areas in 
different States are concerned, their 
grievances stall remain.

So far as the additional excise 
duties are concerned, it appears that 
the entire amount has been thrown 
into the divisible pool. In this case/ 
for the purpose of allocation, the 
weightage of population factor has 
been fixed at 70 per cent. The balance 
is sought to be decided 'on the basis 
of the level of consumption. How to 
determine this consumption level is 
not clear, because the sale-tax on 
these products is no longer in vogue. 
Therefore, what is the method of 
determining the consumption level 
area-wise and also the population 
factor?

The hon. Minister referred to the 
State domestic product. In this case,
I find that the weightage of the State 
domestic product has been given as 
20 per cent and that of production at 
10 per cent.

When the population factor is given 
a weightage of 70 per cent, it shows 
the importance which is being attach
ed to it, but what I want to say is 
that the population factor only fur
nishes a broad measure of the neces
sity or the need. It cannot be the 
sole basis. If the per capita income 
is treated as an indicator of the need, 
then a higher weightage should have 
been given to that factor. To meet 
the problem of backward areas, one 
has to find out how one tests the 
nature of the backwardness or the 
degree of backwardness. Is it on the 
ba^Js of population? Is the require
ment to b e ‘tested population-whc or 
per capita-wise?

' AN HON. MEMBER: Per capita- .
wise.

SHRI SOMNATH CHATTERJEE:
*t is per capita-wise, then, what 

is the relationship between the popu- 
702 L.S.— 10

Amdt. Bill, etc,

lation factor and per capita income as 
such, when the population factor is 
given a weightage here?

Therefore, two thmgs have to be 
seen. If the per capita income is 
treated an an indicator, one has to 
ascertain correctly the per capita in
come. In so far as the other factors 
are concerned, namely, the factor of 
contribution by the States, on the 
basis of a very well-recognised prin
ciple, namely, locally originating in
come, then, some States should have 
been allotted a much larger percent
age out of this divisible pool. There
fore, without ascertaining the real 
needs or the relative needs on the 
basis of per capita income, on the 
basis of locally originating income 
m the background of the population 
factor, one cannot arrive really at an 
acceptable basis of the division of the 
amount, which the Constitution re
quires, to be divided m accordance 
with the law to be made by Parlia
ment.

The general system has been to 
follow the Finance Commission’s re
commendations, but so far as the 
Sixth Finance Commission is concern
ed, it has made certain important de
partures from the norms applied b^ 
the previous Finance Commissions. 
So far as the larger allocation to the 
States is concerned, we welcome it, 
but there are certain anomalies in the 
approach to this matter as I was try
ing to point out.

The other important aspect is the 
correlation between plan expenditure 
and non-plan expenditure. Sir, so 
far as the non-Plan accounts are con
cerned. there should be a proper ad
justment between the Planning Com
mission’s finding and the Finance 
Commission’s recommendations. On 
the total allocation of the non-Plan 
expenditure, proper norms should be 
evolved jointly by the Planning Com
mission and the Finance Commission 
in consultation with each other. Then, 
Sir, for the proper utilisation of the 
resources, both Plan resources 
non-Plan resources, it  is essential that
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there should be close cooperation bet
ween these two Commissions. Now, 
so far as the Flan resources are con
cerned, you are aware that this is 
being dealt with the Planning Com
mission and the non-Plan resources 
are primarily dealt with by the Fin
ance Commission laying down the 
principle of distribution. Therefore, 
unless there is close cooperation bet
ween them and norms are evolved 
jointly by these two Commissions, 
there is bound to be lack of direction 
in the approach, in proper adjustment 
of these two different types of ex
penditures. Therefore, Sir, we submit 
that these aspects should be looked 
into.

The other two important points 
which I wi;-h to stress are because 
here, we are not dealing with the re
commendations of the Finance Com
mission as such recovery and realisa
tion of these duties. So far as taxes 
and duties are concerned, there are 
charges of evasion, charges of under
assessment, and there are even char
ges that moat of the duties are being 
written off for lack of seriousness or 
proper approach in regard to this. 
Therefore, lesser and lesser realisa
tion is bound to affect the States’ re
sources because unless the total re
sources are available this is done on 
a  percentage basis it will not be possi
ble to make a proper distribution. 
Therefore, it is essential that there 
has to be a proper realisation, collec
tion and strict enforcement of the 
machinery for collecting these duties 
and taxes. But, as we know, in this 

•country, there are some who are 
favoured. Those are favoured for re
asons which are quite obvious. 
They are never made to pay their 
taxes. Large amounts are in arrears, 
but, they are never required to pay. 
The official machinery is not taking 
action against them.

My other point is this. Without 
being intending to be parochial, so 
far as the special needs of West Ben
gal are concerned, I wish to draw the

attention of the hon. Minister to cer
tain matters. Sir. so far as the State 
of West Bengal is concerned, there 
are very many peculiar problems, 
particularly, the City of Calcuftta, 
the navifabiHly of the river Hoogfc* 
ly, the future of Calcutta Port which 
is at stake, the Haldia development 
project which has come to a stand
still, our metropolitan project' which 
is in doldrums.. . .

MR. DEPUTY-SPEAKER: All that 
has to come from the distribution of 
these duties?

SHRI SOMNATH CHATTERJEE: 
What I am trying to say is, it is 
necessary to remind the Government 
of the special problems of our State 
so that they may take note of it. My 
point is, the&e special problems should 
be kept in mind. So far as West 
Bengal’s contribution to the Central 
pool is concerned, it ii the highest if 
not the sccond highest. But, what is 
coming back to West Bengal, in the 
form of assistance from the different. 
Central funds, is not commensurate 
with the contribution which is being 
made by the West Bengal Govern
ment. Therefore. Sir. I would re
quest the hon. Minister to see that 
Government takes note of these facts 
and comes to appropriate decisions.

MR. DEPUTY-SPEAKER: You have 
not made any concrete proposal.

SHRI SOMNATH CHATERJEE: We 
want more money.

MR. DEPUTY-SPEAKER: In that 
case, you should have come forward 
with some amendments. At this stage, 
what can the Government do? We ere 
considering and passing this Bill.

SHRI SOMNATH CHATTERJEE: Be
cause of the three holdays, we could 
not give notice of amendments.

Lastly, I would like to know whe
ther the Minister has obtained the 
Presidential recommendation under 
articles 117 and 274 of the Constitu
tion of India. It is not clear from this 
Bill whether such a recommendation 
has been received.
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MR. DEPUTY-SPEAKER: The Table 
lias brought it to me that the recom
mendation is there and it was publish
ed on the 5th of March.

SHRI SOMNATH CHATTERJEE It is 
not shown in this BilL

SHRIMATI SUSHILA ROHATGI 
The State Duty (Distribution) Amend
ment bill, does not involve any out
go from the Consolidated Fund of 
India

SHRI SOMNATH CHATTERJEE: But 
I still find that there is a reco emenda
tion

MR DEPUTY-SPEAKER There are 
a number ol anomalous things about 
this last Dill 1 do not know vvbethei 
it requites President s recommenda
tion It is stated here that the Central 
Government is only a collccting agent 
It collects taxes and gnes it to the 
States It is also determ mng the 
percentage To me the entire thing 

'appears to be rather anomalous That 
is why I put the question to the hon 
Minister

SHRI SOMNATH CHATTERJEE 
Therefore, I submit these are import
ant aspects which the hon Minister 
should take note of and reduce the 
anomalies, as far as possible Although 
we have not been able to give amend
ments to these Bill, we have given our 
suggestions AH the*>e aspects should 
be borne m mind and these anomalies, 
Should not be permitted to continue

major commodities should go to the 
States. Right from the third Finance 
Commission, 20 per oent of the excise 
duties on all commodities is divisible.

The question arises whether we 
should depend on the Finance Commis
sion every five years for this division, 
because it is almost 20 per cent of 
the excise duties on all commodities. 
Is it necessary that we should leave 
this to the decision of the five wise 
men of the Finance Commission’ This 
question was raised long before by 
Dr Rajamnnar When Dr Raja- 
mannar was the Chairman of the Fin
ance Commission, he wrote m his 
mmutes

"There should not be a gamole on 
the personal views of five persons, 
or a majority of them.”

We have also the views of Shri Lakad- 
wala, Shn Santhanam and ethers on 
this issue Could we not say that a 
fixed percentage of these duties would 
be divisible among the States, and 
incorporate it in the Constitution it
self’ 1 am suggesting this because all 
the Finance Commissions are agreeing 
with the decisions of the earlier Com
missions on this point. It will also 
avoid uncertainty and speculation

SHRI MURASOLI MARAN (Mad
ras South). Mr Deputy-Speaker, as 
Shri Chatterjee has rightly pointed 
out, the object of these three Bills is 
to implement the recommendations of 
the Finance Commission on the shar
ing of -excise duties, which is permis
sive "by nature, unlike the sharing of 
income-tax, which is obligatory. As we 
ail know, right from the first Finance 
Commission, various commodities have 
»« n  addled to the list and the First 
Finance Commission fixed that 40 per 

Cent of tfae excise duties on three

Then the question arises as to how 
to apportion the divisible oool among 
the States, how much weightage should 
be given to the contribution consump
tion and the relative "social and econo
mic backwardness of the States That 
still remains unsolved The Sixth 
Finance Commission has suggested that 
the inter se distribution or the appor
tioning of excise duties should be in 
relation to the distance to the ill-India 
average line

I thmk, this is a remarkable im
provement But, as Mr Somnath 
Chatterjee put it, how do we calculate 
the per capita income? Because it is 
not a dependable index, various States 
have objected t0 the calculation. I do 
remember, our State has pointed out 
to the Government at Delhi, immedi
ately after the last Finance Commis-
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sion Report arrived, that the data re
garding per capita income are not* at 
all correct regarding Tamil Nadu. So, 
the question still remains: How do 
they base the calculations? How do 
they get the data? So, my view is 
that per capita income is not a depend* 
able index.

Now, the question ol additional ex
cise duty comes in. In 1956, in the 
National Development Council meeting 
ol the Chief Ministers, all States sur
rendered the constitutional power3 to 
levy sales tax on cotton fabrics, wool
len fabrics, rayon and artificial silk 
fabrics, sugar and tobacco. Instead, 
the sales tax was replaced by addi
tional excise duty. Many people have 
commented on it. I am told during 
the National Development Council 
meeting, when Pandit Nehru put that 
question to the Chief Ministers, they 
readily agreed. They did not e v e n  
consult their colleagues in their Cabi
net nor the Legislature. But those 
days havfi gone. The states have now 
become a little more sensitive. Then 
the States surrendered their powers of 
sales tax.

It is written in the Report of the 
Sixth Finance Commision that States, 
Eice, Andhra Pradesh, Uttar Pradesh 
and West Bengal want the discontinu
ance of this system and they want 
status quo ante before 1956. They 
want that the States should be given 
back their right of sales tax on these 
commodities. It is an Interesting ques
tion. In every federal country, this 
Question comes up We should ponder 
over this matter. Should a rupee be 
collected from either Kanyakumari or 
Kashmir or Lucknow, should it travel 
all over the place from Madras or 
Kashmir or Hyderabad to Delhi, should 
it wait for the recommendation of the 
Finance Commission and then should 
It travel back to those State capitals? 
This kind of travel will make the 
rupee weaker. I do not think that the 
rupee will be stronger by that,

That is  why my view is that we 
should discontinue this system. The 
States should be given back those 
constitutional powers which migtit 
have been surrendered voluntarily by  
them. The States, like, Andhra Pra
desh, Uttar Pradesh and West Bengal 
have asked tor it. I think, this should 
be considered by the Government.

We know that the Finance Commis
sion in supposed to be the balancing 
wheel of the finances of the country. 
It is supposed to be an objective um
pire in financial relations between the 
States and the Centre But it is not 
doing the duty, unfortunately, in a 
way, judicious and acceptable to all 
the States. Ivor Jennings cnee said 
about the Commission, that C< romis- 
sions propose but politicians dispose. 
While explaining the Indian conditions, 
he said, in India, the Commissions 
may have the mantle of independence 
but the moment they give recommen
dations, the politicians tamper with 
those recommendations. He was speak
ing during the ‘50s. The times have 
changed now. The situation is some
things different now......

MR. DEPUTY-SPEAKER: Would you 
give up the right of this House to dis
cuss the recommendations of any Com
mission?

SHRI MURASOLI MARAN: What
ever the recommendations, I have to 
speak on the Finance Commission’ 
Report also.

MR. DEPUTY SPEAKER: You are 
objecting to politicians disposing of the 
recommendations of the Commissions. 
Would you forfeit your right of dis
cussing the recommendation!#, i.ceept- 
ing or not accepting the recommenda
tions, of any Commission?

You are very much a politician 
here.

SHRI MURASOLI MARAN; But the 
Commission should be independent. 
We should not tamper with the Com
mission If they are Independent M y 
point is something different.” Ivor 
Jennings is not right now. He might
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feave been right during those days. 
But now* times have changed. Now 
we have committed Commissions ins
tead of independent Commissions.. ..

MR. DEPUTY-SPEAKER: That is
different.

SHRI MURASOXJ MARAN: That is 
m y  acfiiirsation.

The Sixth Finance Commission has 
come out With grants to States for up- 
gradatioh of standards of ldministra- 
tion. This is for the first time in our 
federals flnaance that grants-iri-aid are 
given ior upgradation of standards of 
administration. For upgradation of 
the general administration of States, a 
sum of Rs. 102 crores has been allo
cated, and of these Rs. 102 crores, 
Rs. 73 crores go to U.P. and Bihar. 
Secondly, for upgradation of the ad
ministration of justice, about Rs. 18 
crores have been allotted, but Rs. 10 
crores go to U.P. and B ihar..

MR. DEPUTY-SPEAKER: We are
going a little too far afield. Here we 
are concerned with excise duty.

SHRI MURASOLI MARAN: The sum 
allotted to States for upgradation of 
standards of administration is Rs. 815 
crores; of these, Rs 456 crores, more 
than 50 per cent, go to the two States 
of U.P. and Bihar. Unfortunately, the 
recommendations of the Finance Com
mission came during the IT P. elections. 
That is why, I say that now the com
missions are committed commissions; 
they are not independent commissions. 
Politicians need not tamper with those 
recommendations because it has alrea
dy been tampared with. About Rs. 815 
crores have been given to States for 
upgradation. And in this list Tamil 
Nadu does not find a place. It may 
be a compliment but it is a back-hand
ed compliment. The understanding is 
that our levels are up. But at what 
coat have we upgraded? We have 
spent money on elementary education, 
slum clearance and administration of 
jails and other things. We devoted 

•6ur scarce resources to tho*e import- 
.ant activities df the Government. Now

those Goverments which spent more 
on elementary education and other 
things like Tamil Nadu and Kerala, 
which spent mote on social services, 
are being penalised. But those States 
which kept quite and which did not 
care for those activities are being 
crowned, are given prizes. More than 
Rs. 800 crores are being given for up
gradation,

Now the question arises whether 
those State Governments will spend 
the money for those specific purposes. 
You give the money for specific pur
poses, for upgradation in respect of 
elementary education, in rospect of 
jails, in respect of justice and so on 
This doubt was in the minds of the 
members of the Finance Commission 
themselves. Now after allocating the 
money, more than Rs. 800 crores, the 
Finance Commission says on page 9:

“With all the emphasis at our 
command we wish to state here that 
effective mechanisms must be evolv
ed to see that the funds provided by 
us for those services are not diverted 
to other purposes." .

Here, after allocating more than 
Rs. 800 crores, they speak for some 
kind of effective mechanisms. Now I 
would like to have this clarified from 
the Minister whether they have thought 
of some effective mechanism so that 
those money may not be diverted to 
other functions. U.P. had its elections. 
Therefore, it is all the more important 
now. If Government have thought of 
those effective mechanisims, what are 
those mechanisms? This is the ques
tion which I pose to the hon MiPister ..

SHRIMATI SUSHILA ROHATGI: 
What is the question that has been 
posed? I only heard of UJP. elections.

MR. DEPUTY-SPEAKER: Have you 
any*mechanism by which you can en
sure that the moneys allotted by the 
Finarce Commission are properly spent 
for those items by the Stales concern
ed T
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SHRI MURASOLI MARAN: Not all 
the money- For upgradation of ser
vices, the Finance Commission has al
lotted more than Rs. 800 crores and 
more than 50 per cent of it goes to UP 
and Bihar and after allotment of the 
money, the Finance Commission raises 
doubts that these may be diverted for 
other functions. So, once again, after 
live years the same upgradation and 
other things come u p .. . .

MR. DEPUTY SPEAKER: You ere 
again going too far afield. When you 
are questioning the very basis ot the 
distribution of these customs duties 
and other duties and then the percent
age and all that, then it is relevant 
But you are going into the very basis 
of the entire functioning of the Fin
ance Commission and its recommenda
tions.

SHRI MURASOLI MARAN; The en
tire bill comes out of the recommen
dations of the Finance Commission.

MR. DEPUTY-SPEAKER: It proceeds 
from that.

SHRI MURASOLI MARAN: The
House did not get an opportunity to 
discuss its recommendations ..

MR. DEFUTY-SPEAKER; That is 
true. That is why I have allowed 
you.

SHRI MURASOLI MARAN: Agaifc, 
the same point occurs and the Madam 
Minister also referred to some State" 
getting more non-Plan money. So. 
with regard to that, I want to say 
something. The Sixth Financc Com
mission gave some debt relief. But 
was it judicious? Was it done on an  
objective basis? Once again, the ans
wer is ‘No’, because they themselves 
say that the debt relief was given 
on a discriminatory basis. T’xiere i ' 
only one narallel for our Finance Com
mission. In Australia there is the 
Commonwealth Grants Commission 
which is famous for its objectivity 
Nobody questions its judgment after 
it is delivered. But, here it is not so.

It is all created to favour a few States 
even though the Chairman and the 
Secretary-Member came from Tamil 
Nadu or from the South.

AN. HON. MEMBER: He has later 
become a Minister.

SHRI MURASOLI MARAN: That is 
what I am saying. They have become 
committed. A proper solution would 
be that at the end of the implementa
tion of the recommendations of the 
Finance Commission, no State should 
have a big surplus and at the same 
times no State should have a big defi
cit. But, what is happening now? 
That is not so. Some States are having 
a big surplus because of the debt 
relief.

I want to quote from the Sixth Fin
ance Commission’s report ltselt.

“If in the process some States 
emerge with surpluses on the non- 
Plan capital account, it cannot be 
helped.”

They themselves are helpless but after 
giving a relief to ail those States. My 
point is that in regard to these excise 

•duties, the centre made a diversion. 
Some excise duties are called addition
al excise duties and some are called 
auxiliary duties. It is nothing but a 
change in the nomenclature because 
if they say it is an excise duty, the 
State will get a share and the money 
will g0 to the States. So, by changing 
the nrme of the tax, by changing the 
nomenclature, I think in the last 
Budget or a year before <hat, the Fin
ance Minister saw to it that no State 
got a single paise, by chainging the 
nomenclature of the excise duty as 
auxiliary duty. But the Finance Com
mission did help the States But even 
then the help was reluctant. They 
have given the Centre the auxiliary 
duties but from 1976-77 onwards these 
auxiliary excise duties, about 2o per 
cent of it, should go to the States also.

So, my point is  .that the states are 
being starved. , ^  at the n m „ 
Papers. In Ke*»J*r*n* Karnataka*
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Reserve Bank hat given instructions 
not to honour any cheques ol the State 
Government. This is something un~ 
precendented because the Kerala Gov
ernment have to pay for the pensioners. 
The same is the case with......

SHRIMATI SUSHILA ROHATGI: 
May I intervene to submit whether it 
is relevant to the present BUI. Whe
ther the cheques are honoured or not, 
that is unfortunate. But is it rele
vant?

SHRI MURASOLI MARAN: News
paper reports have come. It is con
nected with the Madam’s Ministry. 1 
thought you would throw some light on 
it.

MR. DEPUTY-SPEAKER: I was
cheking the Rules. I was not follow
ing what you where saying.

SHRI MURASOLI MARAN: By
changing the nomenclature of the ex
cise duty and calling it auxiliary duty, 
no share will go to the States. So, I 
was telling that the Centre was careful 
enough not to help the States by chang
ing the nomenclature. The Centre is 
want only starving the States. As an 
example I quoted the recent news 
item. . . .

MR. DEPUTY-SPEAKER: This is
Additional Duties of Excise. The Act 
is already there in existence ard this 
is only to amend that You are going 
too far a field. You are discussing 
certain laws which are not there. You 
are discussing the entire basis of the 
functioning of the Finance Commis
sion whereas you should have confin
ed yourself to the basis of the recom
mendations with reference to these 
particular Bills.

SHRI MURASOLI MARAN; This is 
connected with the Excise dufy. Just 
by changing the nomenclature as 
auxiliary duty they starve the state: I 
fay, don’t starve the States, don’t 
change the nomenclature. You have 
•tarved it. That is why this thing 
happened in the case of States like

Excise (Goods of Spl. Imp.)
Am dt. Bill, etc.

Kerala and Karnataka; they could not 
keep up their bills, the Finance Minis
ter of the State had to come to Delhi, 
and all th a t That is why 1 say that 
this should not be the policy.

With these words I conclude.
SHRI P. NARASIMHA REDDY 

(Chittoor): Sir, while supporting the 
Bill let me express my disappoint
ment . . .

SHRI JAGADISH BHATTACHARY- 
YA (Ghatal). Sir, there is no quorum 
m the House.

MR. DEPUTY SPEAKER: Please sit 
down. Let the bell be rung.

—Now there is quorum. The hon, 
Member may continue,

SHRI P. NARASIMHA REDDY: Mr. 
Deputy-Speaker, Sir, while supporting 
the Bill brought forward by the hon. 
Minister, let me express my disap
pointment at the way in which the 
Finance Commission itself has proceed
ed about its task after adumbrating 
good principles and criteria of what 
the federal finance should be and, in 
what, way, the interests of the States 
and the Centre should be ideally taken 
care of in the federal set-up.

Why I say is that while allocating 
the income-tax, the Commission itself 
has gone a step forward and cot only 
it has increased the divisible pool by 
5 per cent but it has also strongly sug
gested that the corporation tax should 
also be brought into the divisible pool 
as it is not being done according to the 
Constitution In fact, a constitutional 
amendment has also been suggested in 
order to bring the . corporation tax 
into the divisible pool as far as income- 
tax is concerned, and the Commission 
has gone bevond that and raised the 
divisible pool by about 5 r>er cent in 
the case of inoame-tax. Whv the same 
logic was not followed in the ca«e of 
etccise duty distribution, passes my 
understanding. The Commission has 
rightly identified the festering sores, 
the problems that are now confronting
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the States and the Centre’s relation
ship as far as tbe federal finances are 
concerned in the "present d»y context 
ol India. The Commission has rightly 
jsaid that the States being directly con
cerned and being directly in touch 
w ith the people, are entrusted increas
ingly with burdensome responsibility in 
the  field of socio-economic spheres and 
proceeding from that premise, the 
.Finance Commission should address it
self to the task of allocting, more 
realistically, more elastic source* of 
income to the States S9 that they may 
fulfil this task of solving he basic 
minimum needs and socio-economic 
problems of the people.

Conforming to that standard and 
following that logic, the divisible pool 
in the case of excise duty should, natu
rally, have been correspondingly in
creased. Why that should have been 
done I need not repeat it. But the 
revenue of the States vis-a-vis the 
revenues of the Centre have not shown 
that corresponding elasticity or buyo- 
ancy with the result, as Shri Maran 
pointed out, that the States are run
ning into all sorts of difficulties m 
view of the increasing burdens. In 
fact, some of the States have been 
brought to tbe position of financial in
solvency. In such a context realising 
*11 these factors, it is surprising why 
the Finance Commission has not been 
liberal enough or been logical enough 
to enhance the divisible pool, as in the 
case of income-tax, for excise and addi
tional excise duties also. Anyhow, I 
expect that the Government is not 
barred from improving upon the 
Finance Commission's recommenda
tions. I do not agree with Shri Maran 
in so far as he says, once the Commis
sion makes its recommendations, they 
cannot be altered or improved upon or 
reconsidered at any other leveL It is up 
to the Government and it is the Gov
ernment’s bounden duty to go into the 
reasonableness of the recommendations 
o f the ComniMkm vis-a-vis actual 
realties prevailing ln the country and
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improve upon the recommendation! a§ 
such. There was every justification, 
every logic, every need for improving 
the divisible pool, in so far the excise 
duties are concerned. Instead °f gbing 
further into the matter, I pm leaning 
it to the good sense of the Govern
ment to come up at least a little later 
to liberalise this aort of allocation in 
order to help the States out of their In
creasing predicament in their financial 
difficulties. I would suggest <hat the 
Finance Commission should, in its re
commendations, have broken this tra
dition to come forward with more l'be- 
ral recommendations I do not think 
it is a committed Committee in th» 
sense assigned to that word by Mr-* 
Maran This Commission >s only to 
serve the interests of the country 
without making unnecessary 'distinc
tion between the Centre and tne States 
and leaving them to oppose each other. 
In fact, the Commission has rightly 
said that the administration of the 
programir 2s and other fiction thereon 
whichever could be conveniently car
ried out could be assigned to the 
Centre and whichever could be con
venient to the States must be done by 
them and resources must be found for 
fulfilling these objectives of the admi
nistration Following this laudable 
dictum the Finance Commission gave 
greater weightage to backwardness 
taking only per capita income as the 
feasible indicator for determining the 
backwardness of a State. No doubt, 
the per capita income is open to mar
ginal error and is being attacked as 
unreahable data by certain Stage. But 
among the various States which came 
to the Finance Commission and which 
had to give their opinion on the ideal 
indicator for determining of backward
ness gave varied suggestions—almost 
22 indicators for deciding the back- 
wardness criterion of the State—and it 
proved to be a very intractable pro
blem. Under the circumstances, the 
Finance Commission has rightly decid
ed that per capita Income Is certainly 
the best possible Indicator of back
wardness of a State.
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But my fear 1b this greater weightage 
that has been «ft*H»t!i6ugh similar 
weightage though op a smaller scale 
was «iveh by the previous Commis- 
*sion—whaJt would happen to the funds 
allocated on the basis of backwardness 

♦of a  State? There is do mechanism 
and machinery to ensure that these 
higher allocated funds for tackling 
the problem of backwardness are uti
lised for the purpose they are meant 
for. In fact the Finance Commission 
has expressed a doubt in this regard 
and has said that this mechanism 
must be evolved and the resources 
placed at the disposal of a State should 
he taken care of. So, It will be only a 
pious hope if it is thought that these 
funds will be employed for the pur* 
pose they are meant for

I come from a very backward and 
dought affected area, that it>, Rayala- 
pema. All these years several Finance 
Commissions keeping the factor of 
desert and drought into consideration 
allocated higher resources but I must 
frankly tell that these funds have not 
bean used and employed for the pur
pose for which the Finance Commis
sion have been releasing these re
sources Unless the Minuter comes 
with an assurance that such a mecha
nism will be evolved to ensure that 
actual utilisation of these funds will 
take place »t will not help the back
ward areas and also the removal of 
regional imbalances m the cojntiy
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*rrfacr f t  *rv ft % t ^ ? r f^  

3fr ?rrf?Tpf. f  »r wr»r %

^r5%^ tr-fimn ti t  f t  f^ m z w n  |  ^ r  % 

s r ^ tp ' ^Tgw^nr €r ^ f r  ^ r t? ^  1 ^

*f 3ft m  ?r ^ r r a r  ^  t t t  »r w -  

s t^ t r̂> %^?r 8 <P3hr vr sm rarr 

f ^ r  ir f w  w r  |  ^  ^  

arRT t  fV ?PTi cfr 5CTTT *?»rf^T T^ft^TT

^tfTJTts %% f, %f^n ? ^ t

t i t  faFErfTm t t  ?rtr?r n f t  1 t o

^  f  f^r ̂ f f r ^ r  t i t  t i t  ti t  

^TRft 1 1 % cfr ^  ^nffT ^ r r  i

nr% % f^sr ?PR T̂9T fair ^  ?ft ^  

3ft ftiF vZ  ^T%»T ^

H^t v  1 t  ^^  f ^ r  ^ r  f^t!Ti

1 ^  • • • •
MR DEPUTY-SPEAKER: Which

Bill you are opposing? There are 
three Bills.

yirft^r 5TFJ* ^w r^sr f i^ f t^ sp r  t t  f sr?r 

|  ^ r  % srrt t  ^ n  J 1

^ r  ^«par ^  t  ^ t^ tt ^ t^ t t  |  f a  

trw  5T̂ ?r t r ^ r  s t r t  t ,  ?r^^THV 

^  ^  '%rm H ^  TC I  I 

g-STTnT^cfV^ t i t  w r f t f  80-
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« r w  trrfom fr &  r t  % ftn rw  % 
arp r^ rin fp r,  ̂ r^for^fV 

* 5 *  €r srnrr ^nrf?rq, tsmr r a ?  fasftpFr
I fir^r % nra? 

^ ^ V-' t  fa* |* n t STT * ffT ^5T 8 T'^??

$  fiwr »wr | — t?  ^ r  f i x  f t  
• r w ^ T  v r j t  ^  ^  ^ , 

m r r  4 ^ r  frtffcfrr £  
«ftvf * fim ^  ®ri% Trr rr^er |  i 

^ r  ^ r  3?r « r m  f ,  fin r % fa<$ *Prtft 
•*?r ^'TPrr srr ?r*rrrr f  i *rft
*®*f ^  *ir*r *fr ararnrr w r  *rr?rr i  i %  ?> 
,5rcsr % ?rp=?fr farmer *?r qrt3r*rr *nrr£ »r.ft 
*fr — %fo*r srf n  *fjr *r<ft

«r a m lr ^ r|^  1 1 w rt^ rrfm l % %
wrt*, ^ rc r  tr^ %Bpr % «rr> i* ^

t ft *» flr » lft w *5 *W fr ? T  *>  j f f f r  £> 
^ t « r f i r w T O v r  %# ?fr «r? in 

v t  ^  f  m  i *«r% f * i  i  % *f «mr rf t  
arcrri *mt £rf®r?r u  s t  • tft ^jfr ^r Tsrf

v *  rr r | |  , ^  *  
T̂fV*r ?T3>#3r vi *,•/ t 1( fareq-

*T{?V atfr t ,  5T ? i’ ^  |  t  f  j f w f r r  f r n r -  
f s n rw r t  ^rr ^r f  t  n i r i f z  

m*Pfl?FT 3*f*TT nff *T*T T̂ T £— 97 *7* 
tft *aft $*rr& *rfr*

<F?**r *r*fr y * T3Tf % 3R*?r j t i  

s r ^ V r ' T T ^ t t  tt^rjrfTT ^ fsp tff'f-
v i f m  # tfr f r ^ r  t a r  | ^  % 

rfiFQ&x fkm  ^ w r ^rf${j, ?r*fr
, * 4 1 * * ^  £  ^  i
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§*r ^  ggpr sri?r f,—

^  ^ fv  v i  iW r  m r,

? r ^  srr ^  t  ^  tr^ ftrrwprr % \ «r?

I  ifrr t  *«m̂ T 
g f^  v s  «|f<« % f^ r  ir ^etit f^rr 
SffJT I

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSHILA ROHATGI): Mr.
Deputy-Speaker, Sir, at the very out
set, I would like to state that the re
mark of the hon Member ot tfre DMK 
that this was a committed commission 
and that five wise people have no 
right to dictate to the rest of the 
country was not called for. On the 
contrary, I would sa  ̂ inat the compo
sition and personnel ol the commission 
was of a very high c*...bre and they 
took an impartial view of the problem. 
As a matter of fact, I .would like to 
place it on record that this is for the 
flrtt time that no representation has 
been received m the Ministry against 
any on© of the recommendations of the 
Finance Commission from anv of the 
States Although it was laid on the 
Tabid of botli Houses on the 18th 
December 1973, no question has bpen 
admitted for answering in either 
House of Parliament on this subject. 
Therefore, I say that this has been 
generally welcomed by all sections of 
the public The recommendations of 
the Commission have provided sizable 
amounts to the State Governments.

Then, many hon Members have 
tried to inject politics into this. ( Sir, 
as you have rightly stated in ycur 
wisdom, this is hardly the platfotan 
or occasion for bringing those points.
I would like to assure all hon. 
Members that there was no question 
of discrimination, or starving any 
particular State or giving monk to 
Another State, So, the question at 
giving more to Bihar and Uttar
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fact remains that it ,hps tried to cox*.

♦tta !!L thin«s*It concentrate oafy on those three 
things which were m e r i t e d  in the 
terms of reference, that is, the de
volution of taxes and duties grants- 
m-aid and repayments. These were 
the three things on which the Finance 
Commission had concentrated.

Pradesh and less to Tamil Nadu does 
not arise at ali. On the contrary, if 
the hon. Member had tried to under
stand the poverty and anguish of cer
tain backward districts in Uttar 
Pradesh and Bihar, I am sure he would 
not have mentioned this point. I am 
not trying to compare any State with 
other States. Only so far as a parti
cular charge was made fitbou' the 
Finance Commission having starved 
certain States at the expense of others, 
I  would like to refute that categori
cally. If the population has some 
percentage to decide on this fortu
nately or unfortunately, whatever the 
merits of the case, Bihar and U.P. 
happen to be very populous States 
which is rather to their disadvantage 
in many other matters

About the Estate Duty Bill, you, 
Sir, in your wisdom had mentioned 
that probably there was some anomaly 
in that. 'I would only like to state that 
the recommend-ition r f the President is 
required under article" 274(1; of the 
Constitution and the recommendation 
under article 1J7(1) was obtained as 
an abundant caution as on earlier 
occasions I would like to put that on 
record.

About coordination between the 
Planning Commission and the Finance 
Commisssion I am happy to say that 
one of the Members of the Planning 
Commission, Dr. Minhas, was also a 
Member of the Finance Commission. 
Therefore, there was a coordination 
between the Planning Commission and 
the Finance Commission. Mr. Somnath 
Chatterjee who is himself a very 
eminent jurist mentioned that. I want 
to clear that point al<?o

SHRI SOMNATH CHATTERJEE: 
But Dr. Minhas is not an Eronomist.

SHRIMATI SUSHILA ROHATGI: 
The people can have their opirions 
That is a matter of opinion, I will not 
rather go into that controversy.

About the basic purpos? of the 
Finance Commission, 1 go not think 
anyone will disagree with that. The

Some other matters were also ru.sod 
by some hon. Members. One was 
about National Fund for natural 
calamities. I would only like to say 
that the Finance Commission has not 
favoured that there should be a natural 
calamity fund. The Commission has 
pointed out thst the entire structure 
has to be rationalised. It has been 
decided that the long-term or the ghorf- 
term process of giving relief, should 
be synchronised along with the entire 
Plan as such. Therefore, the pro
grammes that can be taken up in the 
Plan as a whole would be integrated 
with the development of the State 
concerned.

Then, the hon. Members from 
Rajasthan pointed out about the*
Rajasthan Canal. I can share his
anxiety about the non-completion or 
the delay in the execution of the
Rajasthan Canal project which has
been pending since vety long but it 
does not directly concern with this. As 
a matter of fact, the devolution of 
taxes and other things that have been 
mentioned in this go a long way in 
removing the things he has mentioned.

About the repayment of Central 
loans, The Commission has made an 
assessment of the uon-PIan capital 
gap of the States on uniform and 
comparable basis for the five yoars 
ending with 1978-79. So, there is no 
discrimination whatsover. As regards 
the methodology adopted by the Com
mission sud the State-wise non-Plan 
capital gaps a 9 assessed by the Com
mission, these are indicated in Chapter 
XVI. In the light of this assessment, 
the Commission have made a general 
review of the States* debt position 
with particular reference to the C m -
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-tral loans advanced to them and 
likely to be outstanding as at the end 
of 1978-74. Hmdt have xecoxmnended 
these changas fa twins of repaymer.it 
of Central loans.

This is the point that 1 want to em
phasize that this is not done on an 
ad hoc basis but on a uniform pattern 
in a rational manner taking India as 
a whole, not with reference to any 
particular State.

This is the point that this is not 
done on an ad hoc basis but on a 
uniform pattern in a tational manner 
taking India as a whole, not with 
reference to any particular Slate.

Second point was made about back- 
waidness by some lion. Members. 

^Special provision has been made for 
that. As one of the Members of the 
Congress Party, I think Mr. Nara- 
simha Reddy, pointed out, new ground 
has bsen covered by the Commission. 
With regard to backwaxdness, the 
very criteria that have been fixed 
wj51 show that attempts have been 
made to go a long way m meeting 
the requirements of backwardness. 
As I have said in my speech earlier, 
the Commission has recommended 
that the States’ share should be dis
tributed among themselves on the 
basis of 75 per cent for population 
and 25 per cent for backwardness, 

the inter se distribution of this portion 
being in relation to the “distance” 
of a State’s per capita income from 
that of the State with the highest per 
capita income anticipated by the 
population of the States concerned 
according to  1971 census. The hon. 
Member from Hayalaseema also men
tioned this question. About the 
mechanism part of it, that it is a very 
correct argument *hat, whatever 
money is givai to a State should be 
utilised fully and properly. But that 
is about the implementing agency. 
SO far as the Finance Commission’s 
recommendations are concerned, they 
are before the House.

5 think I have met almost all the 
'.points that have been raised by the 
hon. Members.

MB. DEPUTY-SPEAKER: I  will
take up these Bills separately.

The question is:
“That the Bill further to amend 

the Uniou Duties of Excise (Distri
bution) Act, 1962, be taken into 
consideration."

The motion  was adopted.
MR. DEPUTY-SPEAKER: There

is no amendment to this Bill what
soever. I will put all the relevant 
clauses and the other portions of the 
Bill together to the vote of the 
House.

The question is:
‘T hat Clauses 2 to 5, Clause 1, 

the Enacting Formula and the Title 
stand part of the Bill.”

The motion teat, adopted.
Clauses 2 to 5. Clause 1. the Enact

ing Formula and tbe Title were 
added *o the B ill

SHRIMATI* SUSHILA ROHATGI:
I move:

“That the Bill be passed.”
MR. DEPUTY-SPEAKER: The

question is ..
SHRI MADHURYYA HALDAR 

(M athurapur): On a pomt of order. 
There is no quorum in the House. 
This is ati important Bill, Sir. There 
should be quorum in the House 
when it is passed.

MR. DEPUTY-SPEAKER: I will
check up........Ye*?. Let the quorum
bell be rung.........Now there is quo
rum.

The question is:
“That the Bill be passed,”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now we 
take up the next BUI,

P ie  question is:
“That the Bill further to amend 

the Additional Duties of Excise 
(Goods of special importance) Act, 
J957, be token into consideration,"
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The motion was adopted.

MR. DEPUTY-SPEAKER: We take 
u p  clause-by-clause consideration.

The question is:

“That Clauses 2 to 4 stand part 
of the Bill/’

The motion was adopted.

Clauses 2 to 4 were added to the 
B ill

Clause 1— (Short title and commence
ment).

MR DEPUTY-SPEAKER • There is 
an amendment by Government.
Am endm ent Made

Page 1, line 5,—

after “It shall”

insert “be deemed to have” (1) 

(Shrimati Sushila Rohatgi)

MR DEPUTY-SPEAKER: The
“question is:

“That Clause 1, as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to 
the Bill.

MR. DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula and 
(the Title stand part of Ihe Bill.”

'The motion was adopted.

JThe Enacting Formula and the Title 
toere added to the Bill.

SHRIMATI SUSHILA ROHATGI:
I move:

“That the Bill, as amended, be 
passed.”

MR. DEPUTY-SPEAKER: The
question is:

"That the Bill, a3 amended, be 
passed.”

The motion was adopted.

MR DEPUTY-SPEAKER- I now 
take up the third Bill. The question 
is;

“That the Bill further to amend 
the Estate Duty (Distribution) 
Act> 3962, be takeu Into considera- 

' tion.”

The motion was adopted.

MR DEPUTY-SPEAKER: Now we 
take up clause-by-clause -onsideration 
The question is:

“That Clauses 2 to 4 stand part 
of the Bill.”

The motion was adopted.
Clauses 2 to 4 were added to the  

Bill

Clause 1— (Short title and commence
ment)

Am endm ent made*
Page 1, line 5,— 

after “It shall”

insert “be deemed to have*’ (1)

(Shnm ati Sushila Rohatgi)

MR. DEPUTY-SPEAKER: Now,
the question is:

“That Clause 1, as anrmndAfl, 
stand part of the Bill.”

The motion teas adopted.

Clause 1, as amended, was added to  
the Bill.

The Enacting Formula and the Title 
were added to the Bill,
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SHRIMATI SUSHILA ROHATGI: I 

moye:

“That the Bill, as amended, be 
passed.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill, as amended, be 
passed.”

The motion was adopted.

14.27 hrs

COAL MINES (CONSERVATION 
AND DEVELOPMENT) BILL

MR. DEPUTY-SPEAKER: Now we 
take up the next Bill, the Coal Mines 
(Conservation and Development) 
Bill.

THE DEPUTY MINISTER IN THE 
STRY OF STEEL AND MINI > 

(SHRI SUBODH HANSDA): On be
half of Shri Keshav Deo Malaviya I 
beg to move that the Bill to provide 
to r . . .  .

SHRI SOMNATH CHATTERJEE: 
(Burdwan): The senior Minister is 
there. He can move.

MR. DEPUTY-SPEAKER: That
struck me also. When the hon. 
senior Minister himself ij present in 
the House, he should have done that 
or if he wants the junior to take it 
up, he should have informed the Chair 
at least.

THE MINISTER OP STEEL AND 
MINES (SHRI K D. MALAVIYA): 
I am sorry that you were not in
formed.

SHRI SOMNATH CHATTERJEE. 
I  ga\'e pertain amendments before 
ft a.m. I request they may be circu
lated. Not very many.

Earlier I have given amendments.' 
Only two er three amendments I  
have given this morning. I request 
the hon. Minister to consider them..

MR. DEPUTY-SPEAKER: I cannot 
understand. If you would like now 
that the Minister should consider the 
amendments of the Members.. . .  (Trt- 
tcrruptions) there is no question of 
objection' but admitting the amend
ments or not admitting them is the 
sole prerogative of the Speaker and 
nobody else comes in between.

SHRI SOMNATH CHATTERJEE:
I was appealing to him.

MR DEPUTY-SPEAKER. You 
weie appealing to the Minister. That 
is a different question. If you want 
to have a beeline between you and 
the Minister, then the House Is not 
the forum but somewhere else.

SHRI SOMNATH CHATTERJEE: 
Through you cnly I am appealing. 
Kindly instruct him.

SHRI K. D. MALAVIYA: Sir, I beg 
to move:*

4*That the Bill to provide for the  
cpnservation of coal and develop
ment of coal mines and for matters 
connected thefewith or incidental 
thereto, be taken into considera
tion.”

The important features of this BiH 
are: the hon Members will see tnat 
the Coal Mines (Conservation, Safety 
and Development) Act o? 1952 will 
be repealed by this Bill. Another 
important feature is that the Coal 
Board which was set up under Sec.
4 of the above Act will be dissolved 
and the assets and liabilities of the 
Coal Board ’tfiU be taken over by 
the Government which will have the 
discretion and authority to transfer the 
same to a Government company. All 
their pensionary rights will be nro- 

, tected so far as the employees ol the

•Moved with the recommendation of the President.


